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THE SALARIES AND ALLOWANCES OF OFFICERS OF
PARLIAMENT (AMENDMENT) BILL, 2003

SHRI LALIT SURI (Uttar Pradesh): Sir, | beg to move for leave to
introduce a Bill further to amend the Salaries and Aliowances of Officers
of Parliament Act, 1953.

The question was put and the motion was adopted.
SHRI1 LALIT SURIL: Sir, | introduce the Bill.

THE EX-SERVICEMEN (COMPULSORY INDUCTION INTO
PARAMILITARY FORCES AFTER RETIRING AT AN EARLY AGE AND
MISCELLANEOUS PROVISIONS) BILL, 2003

5t Frarer oA ( Femrast wRw) : IvErs S, F wer & § o denfaae
aqd S Y 7 - 87w ot § wfFarda: vl w0, aife yagd Sft = e
# 7E # U9 9N & g ® w0 fmm W w5 T wyf gam aw
AR 3 3T AT fawd! @1 3eEs w7 A fates &) e w0 5
srqmfa @ s

The question was put and the motion was adopted.

St TS TR 3Tl S, § favrE @ g e g

THE WOMEN AND GIRLS (PREVENTION OF STRIPPING, TEASING
MOLESTATION, BRANDING AS WITCHES AND OFFERING AS
DEVADASIS) BILL, 2003-CONTD,

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): So, hon. Members,
we will, now, go back ta the discussion on further consideration of the
motion, moved by Shrimati Bimba Raikar on the 5th December, 2003
that the Bill to provide tor the prevention and prohibition of stripping and
paradin the women or girls naked in public view, teasing, molestation,
outraging modesty and branding and killing them as witches and offering
as Debadassis and for deterrent punishment for such offences and making
these offences and cognisable and non-bailable and for matters connected
therewith, be taken into consideration.

When the House adjourned on 5th December, 2003, Dr. M.N. Das
had not concluded his speech. So, Dr. Das may resume his speech.
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DR. M.N. DAS (Orissa): Thank you, Mr. Vice-Chairman, Sir. | shall
be very briet. If 1 recollect correctly, | was, perhaps, referring to the
contradiction in our social culture. On the one hand, we sholwed our
reverance and regard to womanhood by addressing them as devis or
Goddnesses; but, on the other hand, we prepetuated inhuman atrocities
on them, beginning from fermnale infanticide to widow buring-widow may
be of any age and the husband may be of any age. But that is an old
story. Let us come to today. Today, what is happening to our sisters any
daughters? We are worried about the present time. We are talking of
water pollution, air polluticn, etc. But, today, the greatest threat to India
is that of pollution of social environment. Our society is heading to some
kind of perversion. Before we think of preventive and curative measures,
we will have to go into the causes in these types of social maladies. In
my opinion, if we trace the causes of the pervading social lack of moral
values, we find there is some kind of Western invasion on Indian culture.
At one time, there was a phrase 'The West is West and the East is East,
and the twain shatl never meet'. But that phrase has become outmoded
and it does not hold any ground today. Because the whole earth is
described taday as ‘global village' as cuftures know no frontiers, So, the
East is influenced by the Western culture, and the West is also influenced
by the Eastern culture. But there is a wide difference between the twe
invasions. Suppose, Indian culture invades the West, but it is only in a
subtle and indirect manner, touching the fringe of Western society, whether
it is Swami Vivekanand's Vedantic Mission, or, Mahesh Yogi's meditation
course, or, ISKON's devotional themes. Such Eastern influences touch
only the tringe of the Western society. On the other hand, the Western
culture invades us on a large scale; on a wider scale through the electronic
media, television channels, Foreign Direct Investment in our Press; print
media, advertisement, and the various serials that we see every evening
or everyday on the electronic media. Indirectly, we are coming under the
impact and influence of Western culture, leading to some kind of vulgarity,
violence, disco dance, etc. And our adotescents or youth are susceptible
to such kind of impact on their minds. And that leads to even murders in
nightclubs, or rapes,-as it happened with a foreign diplomat-and various
other types of crimes. But, greater than this is our own social apathy
towards what happens in the society.

Sir, Police cannot be deployed everywhere to protect every individual.
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We cannot depend on the State Force to detect the places or incidents of
crime. But social apathy creates a greater problem.

Some two years back, one incident took place on the streets of Delhi
at a crowded place. A lady was walking towards the market with a goid
chain on her neck. Two ruffians pounced upon her to snatch the chain.
She resisted, cried, screamed and shouted for help. Passers-by were
walking on both sides of the street. They stopped and jus! cbserved the
drama of the attack. She was stabbed by the ruffian and was rushed to
the hospital. The next day, some journalists met her on the sick bed in
the hospital. They asked her, “Do you feel sad about the stabbing?" Do
you know what reply she gave? She said, "l don't teel sad for this stabbing
or for my wounds or for my health. | feel sad that the passers-by stood
there silently as spectators. | cried hoarse for their help. Some of them
could have brave enough to rescue me. Some could have shouted for
the police. Some could have just threathened the hooligans to run away,
and they might have disappeared at once. But, | feel sad for the
indifference of the society." So, this new form of social menance has
developed. We don't come to the rescue of innocent victims suffering
from injustice or from crime.

My other point is this. We call ourselves progressive. Certainly, we
are progressing. We are spreading education. But, have we been abie to
replace the social vices, social superstitions, blind beliefs, or incidents
like innocent ladies being stoned to death somewhere in a remote place
on suspiction of witchcraft? Have we created awareness against these
kind of superstitions? Have we not replaced Sati Daha system with Badhu
Daha, or, widow, buring with bride burning? Is the society conscious about
such vices? Have we tried to creat awareness? So, Sir, | would appeal to
the House, or, appeal to the society, through the House, that let us create
a new awareness against prevailing superstitions and crimes, so that our
womenwork feel sate,

Al the same time, | request the Government to take stern action
against the crimes and abuses that are perpetrated on our women. Both
the State and the society have to collaborate in eradicating the present
permissive social system, and the continuing violence against our women.
Thank you.
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THE VICE-CHAIRMAN (SHRI NILOTPAL BASU) : Before | call the
next speaker, | just want the sense of the House, because | have to
leave and there is no empanelled. Vice Chairman around. As per the

sense of the House, Shri Lalitbhai Mehta, a senior Member of the House,
can Chair the further proceedings.

273



RAJYA SABHA [19 December, 2003]

SOME HON. MEMBERS: Yes, ves.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Shri Ram Chandra
Khuntia.

THE VICE-CHAIRMAN (SHRI LALITBHAI MEHTA in the Chair)

SHRI RAMACHANDRA KHUNTIA (Orissa): Thank you, hon. Vice-
Chairman Sir. | support the Private Member's Bill introduced by sister
Bimba Raikar, that is the Women and Girls {Prevention of Stripping,
Teasing, Molestation, Branding as Witches and Offering as Devadasis)
Bill, 2003.

Sir, many things have already been said about the atrocities on
women. | want to draw you kind attention to an incident that occurred in
the Purulia district of Bihar. Sita Devi, who started as a trade union
worker in Purulia district in the field of construction workers, and
subsequently was elected unanimously as Ward No. 2 in Village
Panchayat, Government Local Body elections in 2002, was murdered.
She had been harassed, assaulted and branded as a witch. The village
wanted her to make a dead child alive, and when she could not do it, she
was killed. This case is registered in Phalka Police Station under the
Indian Penal Code, Section 302, FIR No. 653, 2003,

This is not the single incident. In many places in the whole country,
women are being killed naming them as witch and sometimes also in
some other names. Mr. Vice-Chairman, Sir, that is one incident which
happened in Bihar. One incident happened in my own State, Orissa, on
Monday itself. In that incident, one woman was raped by pecple in Puri
district,

In that incident, culprits tied the husband with a tree and before the
husband the wife was raped. This was reported in a newspaper called
‘Samwad'. Another incident occurred in Chowdwar. It was again an
incident of rape. In the third case, a school-going child was raped in
Chandrashekhar DAV School. Sir, as we all know, these things are
happening all over the country. If you lock at the records published by
the Planning and Programme Implementation Department and also Bureau
of Criminal Statistics, which are Government Reports, in 1997 the total
atrocities against women were 1,21,265. In the year 1998, this figure
wentuplo 1,31,475 and in 2001 it was 1,41,000. It means that atrocities
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against women are gradually increasing. If you go to the details, you will
find that rape figure in 1996-97 was 13,308 which increased to 15,151 in
1998. In 1997, sexual harassment cases were 5,796, which rose to 8,054
in 1998, In 1997, cases of cruelty by husband were 36,592, which rose to
41,376 in 1998. In 1997, molestation cases were 30,764, which also
rose to 30,959 in 1998. Sir, this gives the impression that in spite of all
out efforts of State Governments and the Central Government, the crime
against women is rising day by day and as many as 1,31,475 crimes
against women were reported in 1998, which rose to 1,41,373 in the year
2000. Uttar Pradesh reported highest number of crimes against women
with 18,920 cases, followed by Madhya Pradesh with 17,902 cases,
Andhra Pradesh with 14,299 cases. Tamil Nadu with 13,732 cases and
Maharashtra with 13,170 cases. These crimes are gradually increasing.
We all know what happened in Delhi-rape of a diplomat, students and
other things-which is needless to repeat again and again. These things
are also happening with workers-girl child {abour and women labour-in
unorganised and organised sectors. As you know, there were incidents
when girls were taken by Middle-East sheikhs. There were incidents of
sexual abuse of children in seashore puri. There were incident where girl
child was being raped and used as prostitute. If you look at workers all
over the country, why are these incidents happening? Dr. Das mentioned
something about socio-economic conditions and the international scenario.
As a layman, if you look at the structure of the working class whether it
is in the Centrai Government , State Government, Corporation and private
sector, you will find that the number of women workers working inside the
office is less. If you go to cinema halls, eve-teasing happens there; it
ailso happens in road sides, in buses, and sometimes even in flights.
Why is it happening? It is happening because the number of women
present in public piaces-whether as flight passenger, whether as a train
passenger or a bus passenger, whether in cinema hall, bus stand or on
the road-is less. Why is it so? It is because more men, be it as employers,
employees, officers or workers, are working in comparison to women.
Moreover, women are generally not the earning members. More numbers
of women are housewives. Now, because they are housewives, because
they are also physically weak, because they are not earning, they are
not moving fast, and because they are not moving fast, they are not
moving everywhere and, thus, everywhere, their presence is less in
comparison to their male counterparts. And, because their number 1s

275



RAJYA SABHA {19 December, 2003)

less, they are being sexually harassed and there is also some eve-teasing.
Sometimes, there are also incidents where the women's number is more
than 50 per cent, so their cannot be any situation where the women can
be humiliated. But, in our social and administrative structure, their number
is very, very less. Sit, if you look at the employment situation in our
country, distribution from 1981 to 1991, the difference between the male
workers and female workers, is i thousands. The total number of male
workers is 2,85,932 thousands, wiiereas the number of women workers
is only 64,274 thousand. So, it you look at the percentage also, till 1997,
if the total number of employed workers is 279.1 lakhs, the percentage of
women workers is only 16.2. And, because of the few number of women
employed, whether in offices or in factories, there is always an
apprehension of sexual harassment at workplace. As we know, in ali
our socio-economic groups, women still have relatively low status as
compared to men, whereas the division is generally more obvious in the
lower level where the non-entitlement from property and the lack of
decision making worsens the situation. There are two important issues
associated with the deprivation, exploitation of the girl children and women
working in the unorganised sector. Sir, we have also one equal
remuneration Act in our country, which provides for equal wages to woman
workers. But, even this morning also, in the Question Hour, it has been
stated that many times, the women workers are not getting equal wages.
I do not say that it is happening in any particular State or place, but equal
wages are not given 1o the women workers. So, the law provides for
payment of equal remuneration, but it is not actually happening and the
women are exploited more in construction, brick kiln, agriculture and
mostly in unorganised sector. There are alsc incidents even in the
organised sector. | do not want to take the name of the company. in the
biggest software company not only in India, but in the world, a woman
executive was harassed and the compensation was paid and that also
came in the neswpapers. So, such things are happening in the country.
Sir, as we know, the hon. Supreme Court gave a decision, Supreme
Court guidelines on the general cases of sexual harassment of women at
their workplace, which were widely welcomed. | quote the news item
published in the Hindustan Times. “In the case of State of Rajasthan
seeking the court to intervene of harassment in three Judge Bench of
Apex Court, headed by the Chief Justice, J.S. Verma, ruled on Wednesday
that such instances impinge upon the fundamental rights and guarantee
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provided in the Constitution. The Court also found that the existing law
on the subject did not adeauately provides for the specific protection of
the women and all that." After the Judgement given by the Supreme
Court, now the public sector and the Government have issued a guideline
that the public sector shoufd form a committee, that is, the Grievance
Redressal Committee and also the notice should also be displayed about
the action which could be taken in case of any sexual harassment. Now,
two questions arise. One is, if the public sector have formed a committee
and have also issued a circular, what will happen in the private sector?
The means, the private sector has no cbligation to abide by the rules.
Hon. Minister is present here. | urge upon the Government to give similar
instructions to all the private sector companies also to follow the same
circular which has been given to the public secior companies, incase
of woman workers' harassment. Then the second thing, Sir, | want to
mention here is that till today there is no law in our country specifically
to deal with the sexual harassment. Many times, many hon. Ministers
and hon. Members have aired their views. Somebody has said that the
person who is responsible for the rape would be given the capital
punishment, or, anything else. But, as such, as we do not have any
special laws to deal with this.

My question is that the Government can issue a circular for the
public sector to view sexual harassment seriously, but not to the
private sector. So, what about the gther sectors? Now the question is
whether the Government would like to bring a special legislation to
deal with the sexual harassment, gir child abuses, and, all sorts of eve-
teasing, or, whatever it may be. So, a special law is required to deal with
such problems in our country, and, 1 think that can solve the problem to
a greater extent.

The second thing is that—as we know, and, | have mentioned here
also—the women are being harassed. The main cause is their earning
capacity and physical capability. Unless and until, the physical capability
of the women is increased, and, their earning capacity is increased, till
that day it is very difficult to make them withstand the challenge which is
coming from the male side.

Sir, as you know, our sister Mrs. Kaur mentioned about Ramayana,
and, | am aiso a person who accept Rama as our ideal man, Purshotiam
Ramachandra.Ram is always the best ideal person tor us. He is the
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God, and, we accept him as Hindu. so, also is the Krishna. But if you go
to that thing, we the people, inhabitants of Ayodhya, and, Hindus, asked
with due apology and without any criticism, Sitajifor agni parikshatwice,
but, nobody asked Rarma, nobody questioned Aama. We urged upon Sitaji,
two times, that she would also give the agni pariksha because she was
living in the kingdom of Ravana, but nobody asked Ram. Everybody
questioned Radha. It has been said that the people of Gokulnagar, also
blamed Radha, but nobody pointed out a finger towards Krishna. So,
even inour religion also, while giving importance to the God, we have
not given that much importance to the offence committed by the male in
comparison to the offences of the women, though, | do not say that is an
offence.

Sir, the mindset was always to project women as weaker in comparison
to the male. Sir, | do not want to take much time, out would once again
repeat that in order to deal with the situation of sexual harassment,
molestation, eve-teasing, and for the sake of safe work place in the
country, whatis required is that the Government of India should agree to
bring in a special legislation in the light of the judgement delivered by the
han. Supreme Court. Therefore, a special legislation could be brought
forward, we can give more emphasis to recruit mare people, and, give
special reservation to women, at the time of recruitment in the organised
sector, and. also ensure equal payment in the uncrganised sector also,
to make therm economicaily independent and physically capable to tace
the situation. | think, some sort of relief could be given. With these words,
| once agan support the Bill introduced by Shrimati Bimba Raikar.

THE VICE-CHAIRMAN (SHRI LALITBHAI MEHTA}: There are three
more speakers. | would request all of them to be brief so that another
Biil can also be taken up. Now, Shrimati Prema Cariappa.

SHRIMAT! PREMA CARIAPPA (Karnataka): Thank you, Sir. Sir, |
rise to support the Private Members' Bill of my friend, Smt. Bimba
Raikar, namely the Women and Girls (Prevention of Stripping, Teasing,
Molestation, branding as Witches and Oftering as Devadasis) Bill, 2003.
it has been brought forward at a very appropriate time when women are
in the grip of fear psychosis; they teel insecure venturing out of their
homes even in the national Capital, what to talk about the remote and
rural areas. Molestation of women has increased menacingly, ending
in brutal rapes of hapless girls and women, shattering the whole life ot
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the victims. If we analyse the cases ¢f national capital alone of the
recent past, we may recall the melestaticn and rape of a medical student
of the Maulana Azad Medicai College, molestation, rape and blinding of
a nurse in a nursing home, gang rape of a college student by Army
jawans and molestation and rape of a Swiss diplomat in a moving car.
Few days back, the media reported that on the election day, two personnel
of Delhi Police, after completing their duty, were going back. They noticed
a young girl in her balcony. To beceme fresh, they simply barged into her
house, molested and brufally raped her in the presence of her relatives.
This shocking news that protectors turned culprits has put a question
mark on the very safety of women. More horritying aspect of this case
was the revelation of media that the higher authorities of Delhi Police
tried their best to hush up the case. Thanks 1o some women organisation,
a case has been made out against the policewallas. But apprehensions
are still there that police will make the case very weak. When Army
jawans and policemen will be on prowl for the girls and women, what will
happen to their safety and security? Here, the question arises as to what
action is taken against the rapist policewallas. Whether hon. Minister
has any data of policemen involved in rape cases during the last one
decade, and how many of them have been prosecuted and dismissed? |
feel, deterrent punishment has to be awarded in such cases and wherever
the higher-ups try to hush up the cases, they first be summarily dismissed.
For this, the Government will have to muster courage and find out the
black sheep in the uniform. For others or general pubiic, the punishment
must be stringent and law must be enforced in letter and spirit. But,
unfortunately, when the question of enforcement of law in cases of women
comes, the implementation is very, very poor for which the nation and
our society and law -enforcers have to do intraspection tor giving justice
to women.

Teasing is yet another kind of harassment the girls and women
have to undergo. The girls and women cannot travel in public transport,
cannot go to public places because they have to tolerate the obscene
remarks, body gestures, whistling and many a time, physical
annoyance. The teasers are of all kinds-ruffians and even gentlemen, of
all age groups, be they young or old. They roam around girls' schools,
women colleges, markets, cinemas, public transport, parks and almost
gverywhere, When the girls and women are teased in publiic transport
or place, the general public reacts as mute spectators, which embeidens
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the teasers. Here too, the law and its enforcement are vey weak. |
understand, a Bill to prevent eve-testing was passed in this very House
a decade ago which lapsed due to the dissolution of then Lok Sabha,but
successive Governments did not bother to re-introduce the Bill and get it
passed.

Then comes the issue of stripping of women in public places.
Many a time, news percolates that woman was stripped naked and
chased in public place. Many a time, this is the result of revenge
against the women herselt or with her family so as to teach a lesson.
This happens generally in a village where feudalism prevails one way or
the other who are not afraid of law. But, Sir, it happened aven in Karnataka,
when a dalit woman went to fetch water in a village well, she was stripped
nude and taken in a procession. Such incidents have to be taken seriously
by the Government by ensuring that culprits do get exemplary punishment.

Many a time, news comes that women have been killed after being
branded as witches. Recently, such incidents were reported from Bihar,
Jharkhand, Chhattisgarh, ncw, Mr. Khuntia has said, even in Qrissa.
This brutality is a result oi superstitions and abetment due to the lust or
grievance of some influential people in the villages. Such thing should
also be noted and the Government should take strigent action against
the peaple.

This is very unfortunate that despite the law, the system of Devadasi
is still prevalent in various parts of the country, including my home-state,
Karnataka. The Karnataka Legislature had enacted the Devadasi
{Prohibition of Dedication) Act, 1982, to remove this social evil from the
State, but stray cases still come to notice. This evil practice destroys
the lives of innocent girls who ultimately lend into flesh trade. Since the
root cause of this evil practice is superstition, the Central and the State
Governments will have to declare a war on this practice. The services of
NGOs may also be taken in this regard.

Since the Bill aims to remove various atrocities against girls and
women, | hope the Government will give a serious thought to the proposals
of Mrs. Raikar and other speakers on the Bill. | once again support this
Bill and hope the Government too will support it.

Thank you, for giving me time to speak on this important Bill.
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THE VICE-CHAIRMAN (SHRI LALITBHAI MEHMTA): Now, | cali
upon Shri Sangh Priya Gautamii.
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DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, my name is
also there.

THE VICE-CHAIRMAN (SHRI LALIT BHAI MEHTA): Yes, your name
is there.

SHRI SANGH PRIYA GAUTAM: i am intervening.

THE VICE-CHAIRMAN (SHRI LALIT BHAI MEHTA): He is intervening
for a short while and then your turn will come. (Interruptions) The reply
will be given by another Minister.

staw gt s st e AR EiT e AR faan @ #
feru sgfera & &, diemfes w1 € ol o2 fowa d@n & & 1 o= o fagm s=a st
34 fawa 91 srot foan o #Fed 3T 3197 Wi faumd &) e | € § 319
faema fu=T 1ot ara &g | sy Afsensii | 3 o7 oi sraram =i 89 2
Y 9FA o TAR |Wrnfee wrar T % % {60 9en st 1 Woman is a
weaker sen, 39 T A FAAW-TTN §, 37 JIaen! § e €, ud vt F femn
%, it uf 1§ | ot wrfas W § fe W FEER § 1 g0 9 T E R
Ta # W grfore < faern a1, sus! 9fFT oo @ 7 ¥ (9 A A
T R, WIAITSF <3 WETA B 70 € | e § us g §m o1 | R g i foeedt &
=1, st ofeen = et & 2 fear <t g =Y d=maa e |t 399 o1 9 9 femn
A wmfaw T gas g fagn S a1 1 e <3 e € & wifE e
=} Yorlfs 1w # a1 v 9 aifee | wa e @] o, Sfasar 1 9
w1 a2 e Su—ars 7w 3 ¥ 9w Gw@ §fF ge wfrad T S
W we w@h | el 9w 9w ¥ T afeemed 1 T S gem an R e @ ™
¥ 7= g & wefaast 3 e anfdw & 1 gon, 7 e & H, 7 aefas
&7 § | arifas & o s el ® i oieend w1 gen ot ¥ @ afeen ¥, www,
UM, W@ Sl T8 Tad, Wi TUE S0 W T T 8, T8 9w grg = €
Are you aware of this fact, Mr. Khuntia? 99 ufd—ufgen-ofa, wum-ufa,
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T WA TTHTIT 50 ATE | TThT TISHRA BIAT & | THHT WG 10 Fgl &7 3
sft =t ¥ 1w ufwan o 1 Ifere & 1w | ofar Y | anfar ol Saew 6l 9 | 9
& TR W e ST HT 9 w1 32 gy Feman faem? w50 <, s g | e
Hefora 1 91 & | T e faf et a9 & = 21 379 Raea st A gy, g
T €1 T T fufeer 4, gf 3 wrdt &1 90 Tem T fraer R gl & fou
e d 3y 1 EEn fos T W et 913 w9 9 @ T S e 1§
frdt gfesm 1 9m & foran | fm 28 79d? @9 f7 @ o, a9 & Tt ans,
THTAG & 79 T 3R w fE w0 we-wen wuE ¥ 319 3 wefed weuad
A @ T o et & Sfo | 32 fomat =@t fem freg Rt oft Tt vt
Y, 900 &1 | 3% W & 9§ £ T8 w9 | 39 W uEdt qed farg e s
e, 3779 UH 7O @ §7 371 o< @ HvE 3we 1w 1 390 e, Tl Jred, Tl
T 92079 & WY 7 9 12 Ay s9me fad o1 @ aed v faers sem
fagTen a1 1 7aw foru frauidtad 3 @ 1 o < 39 fafew dfme # st &
TIHE! SIOTHY, T3 B Wewt, FTel HE ST, o1 G SR §9 B \re § gAE
frrst ST e on | o7 @ AR A A & X fareh frvden ) Yoy ord s faam
' fern & <1 @ @ (o E faem? 1 S stony @2 @ wfeaet sy wee #
gl | T wEaEal T8 € fH <98 9 8?7 What is the reality behind it? 13 g
femmum ? geet 0 12 Yere ST B O | GRS O A © € ora ifea g€ = das
TEAHTA &7 i AT T2 FT T8 § | A1 TS 99 IO 3R UE S 6 ey 4
AGUY FH FH EN7 9, T, qifFw off J@1a ¥ 2rasd (i 39! 9o iR sqeET
T FH? FE TR, THUsel it fafre € sue wem w O gi A € e
T e | Aifae A a=1 F1 9fa T o & g wE Afeen ® Wa @ T8
g & & et faee | g3m 1 Do you know about it?

e, T oE W AATTF T9RS 9, 309 3 HiE fg@n 98 2313 A9
savara & o ¥ o anEfefre od O ' saeem  af e B fowwat weet At
¥ SifF = fou el €, = € 9 ot €136 ot ot § 9 e 9 dew aa
et &, e 9o a1 T, == @ 99 o €, fe@me 7€ 2w 21 That term is called
hibernation, T&&t RN -YURE, SRR TR, Fotddr T=IF, JHt fag
Y=, 3A YA TEE O 9 wife sm Y yErs T8 w0 aas &t fames
ATS! AWEA & | Tifh GURA 1o H13 AR @ A 9, wrE w5 340 weA-afe
Tfeen TEE el 441 € | § wga TE it g S 9% S wt-w § Fedle 3
T IR o WA Aedte 399 e farrg v gt = | @ g, =R aren
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T ST AAf Sedle T @, TS Fré gAm @ 76t {( Soao #F framm wm A,
1t awEt femm B sreman o a A &1 sga-sfedt A wre) = g w g, g
FH—T A sr@ant # smdt G0 AefFal s Wi e SH-gEe fZar .
@ &, 3 7 1 2 It shoud be banned completly.

sireett s W (QOTE) : T A F@ Emm R w

sit we fira s s w3 A FR w© E7 7 9§ o 7 A8 w5 | o9 9
# 7 wedt § %% W § though | am a Minister, 3t 77 & dig1 31

IqRISAE (S wferavTs dE) ; o S, ST TR &1 R ¥ | 379 Wi &t
3R | wF HA o1 & forg &g

st W fig daw; 3§ TR F 99 @ N Fe W IER I FEF ACE
(emmum ). ween e 3

DR.T. SUBBARAMI REDDY: You represent the Government and you
are saying so!

SHRI SANGH PRIYA GAUTAM: | am sincere about it. 39 gf+a g1
TESH & <1 AT F97 FEd ¥2 What do you mean by human rights? T& @81
forges Oy SRR B , 1 IAHT YEA TR @R TE T ? 95 ITH1 gEA T3
T g3 ) 91 4% EHA T3S 8] &7 Ueh SIEHT sh] = SATA1 Y, 1 ITHT gHA W52
afgctz Té gaN? T IWSHT FH g afaciz g1 1 9% 7Teid SSevA ¥, { am a
lawyer also though | am in minority. safea # aroet s = 761 wa1 g&m
Sfera g U3 vee! Tarman @@ T mm? femam wmma faian man, forash g
TR T | F1 JH TS 6 & 0HT? I gEF e & FA=hy stemen
fam | e wga fufae §, ot fefoa R, wfeensdt = geo-semer wara €9
aifew s a A A @t R FrE S Wy-y 37 96 F o @ E fE e
3T, Tartfast & et TuE B BH F w1 FomiE ot I =) woe |
gy F 9 ot FEt wfee, e § S e & oft we e i a9 1w EL e
o611 =it | =it FaaEil 1 37 T =ien | Ao v F Sy ameft i quai feard
A F, T 98 K TifeC fEd | w ® 1 agd B Rifaees A o/ - 393 wierd |
amdt 3w ¥ = o wea ¥ v otk = i T W@ FE o mern
QB I E 1 R W @ i ThHE W A= A9 9o &1 99 T Teged |
e &0 At & & e aefedl & fo it 3w s w1, Fraffa w8 S @ s
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T WEHH 9 &L | T8 TR BT AW 7 T 31 79 39 w=4i =) uwed ) 32 Fa
1 HfeeTd TH I ¥ | 9% 919 WE & AfeF, T3u-%-215m 7 A 3 w1 9 ferge
ot 51 B | W e T " e v ST S=at Y amn SR | g R gEe
§19 OTR 50 W w1 AR | ot &) wigensd, a1, wRd, srgfEw Wi,
TS, T TS H TR H T AEA 6 G (6 a ¥ 3R F IR, SRETIR
g 3R 39 S @) & e Ui e 9 | S | 38 9 % W T
TR EHTE ¥ ST A off w07

DR.T. SUBBARAMI REDDY: Sir, | will be very brief. Before speaking
on this Bill, | want to move a Bill mentioned against my name at serial
number 15. | want to also introduce the Bill. Sir, at the time of introduction,
my name was called, but | was not here.

THE VICE-CHAIRMAN (SHRI LALITBHAI MEHTA): You have to move
the Bill first and then introduce it.

THE CONSTITUTION (AMENDMENT) BILL, 2003
(TO AMEND ARTICLE 130)

DR. T. SUBBARAMI REDDY: (Andhra Pradesh): Sir, | beg to move
for leave to introduce a Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
DR. T. SUBBARAMI REDDY: Sir, | introduce the Bill.

THE VICE-CHAIRMAN (SHRI LALITBHAI MEHTA): Dr. Reddy, you
can now speak on the Bill moved by Smt. Bimba Raikar.

THE WOMEN AND GIRLS (PREVENTION OF STRIPPING,
TEASING, MOLESTATION, BRANDING ASWITCHES AND
OFFER AS DEVADASIS) BILL, 2003-CONTD.

DR.T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | welcome and
also fully support the Women and Girls (Prevention of Stripping, Teasing,
Molestation, Branding as Witches and Devadasis) Bill, 2003, moved by
Smt. Bimba Raikar, Sir, | want to draw the attention of Mr. Gautam.
...{Interruptions)... He is not listening to it.
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